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Additional Genera.ting Capability ~ing cteatep ,in l<arnat~. 

81. Name of Generation 
,No. Scbrme 

KARNATAKA 

I K'1Enadi Stage-I 

~ Supa 

3 Kalinadi Stav-II . 

4 Varahi . 

Mani 

5 Gangawali Stag('.l . 

6 Raichur. 

Borenakal Hydro-Electric Scheme 

1106. SHRI S. B. SIDN AL: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether the Hogenakal Hydro-
Electric Scheme was investigated and 
project report s'ent to the Planning 
Commission; and 

(b) when the Planning Commission 
is likely to take decision aibout its 
execution? 

THE, MINISTER O'F STATE IN 
THE MINISTRY OF ENERGY (S~I 
VIKRAM MAHAJAN): (a) and (b) 
A project report on the Hogenakal 
hydel project was received from the 
TaJl).jl N adu, Electricity Board in 
1964. Since the sharing of Cauvery 
waters be tween the concerned States 
has not yet been resolved, the further 
processing of this Project has been 
held up 
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High Powered Committee on Legal 

Aid to the Poor 

1107. SHRI LAKSHMAN MAL-
UCK: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether it is a fact that a 
high-powered committee to formulate 
uniform schemes for free legal aid 
to the pOOr has recently heen set up 
by the Centre; and 

(h) if so, what are the details in 
this regard? 

THE MINISTER OF LA W, JUS-
TICE AND, COMP AN,Y AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) 
A small High Power€d Committee 
under the Chairmanship of Mr. Jus-
tice P. N. Bhag\vati of the Supreme 
Court to formulate in detail and to 
implement comprehensive schemes 
for legal aid to the indigent has been 
set uP ,by the Central Government by 




